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Heard the proxy counsel of MrS.KJ)as,Ld.Counsel tor the 

Applicant and Mr.S.K.Oha.L.d.Standng Counsel tr the 

Respondents; on. whom a copy of this ().A. has been served. 

2 	In this case the Applicanf s thther while working as Fitter 

Grade-U under S F Rmii'avs died His mother was allowed t 

,is a substitute tinder the Crew Controller. Bhadrak. By th 

app cant ins a minor. When the applicant became major. the 

of the applicant applied for compassionate appomtment in lavour of 

her son( Appticanfl. Since the claim of the applicant was turned down. 

she represented vide A.nneure-Aô which appears to he pending with 

the 	DR M P( Res. No.2 smce - I I .( )5 05 	In Annexure-A.5 the 

Applicants mother was intimated to submit a declaration that she 

will forgo the past substitute senice and will not claim any regular 

anpoinimeni on compasstonate ground in fliture in case her son is 

appointed on compassionate ground, the applicant maintains that 

she has complied 	the advice, if 'that is so. Res,No.2 shall decide on 

the represeritanon which appears to he pending with him( 1 esNo,2). 

on merit. within three months from the date of receipt of this order 

Copy of' the () A. and all accompanied documents he sent to 

kes. No. 2 

With the ahnve. this ( ).A is disposed of at the admtssion staP 

4 	( .oples of this order along. w. iili copies of the ( ). A. he sent t 

the kesnoncents and free copies ot tIii order he handed over to the 

otinsel for both the narties 
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